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Boycott of SlaDding LaboDr Committee 
moctiDg by trude QDiaOI 

-643. SHRIINDRAJIT GUPTA: 
SHRI S. M. BANERJEE: 

Will the MiDister of LABOUR AND 
REHAJULlTAllON be ~  10 &lal" : 

(a) Ibe main decisions of the Stand'ng 
Labour Cumminee lII<letinll beld lasl monlb; 

(b) whetber it is a fact It,at th= 
A. I T. U. C. and U. T. U. C. did not 
pa.ticlpale in tbe meeting; 

(C) if bO, ,he leasons given by them for 
tbeir bO)COlt of the meclJng ; 

(d) "belher it is also a fact that the 
H. M. S IbouGh attending the meeting bad 
man)' dllr"lences with tbe clf.cial views; 

(c) if 50, how the Slandinll Labour 
Committee dccisioDJ represcnt a 'COl1scmu,' ; 
aDd 

(f) bo .. Govcmment propose 10 move 
further 10 the matter ? 

THE DEPUTY MINISTER. IN THE 
MINISTRY OF LABOUR. EMPLOYMENT 
AND REHABILITATION ISHRI BISHWA· 
)oIATH ROY): (a) The maID conclu.ions 
of lbe StandioJ Labour Commiuec meeling 

held at New Delhi on the 23rd and the 24th 
July 19-0. wbich are bemg finalished, relate 
amon, olhers to the seUing up of Indu-trial 
Relalions Commissions and their funclions, 
51aluIOl)' recognilion of representative 
UDions, procedure to be Bdopt.d for accord· 
ing recognilion, detination of thc term 
··Industr)'· and "Workman" in the Induslrial 
Disputes ACI, 1947, Bnd stalutory enforce· 
m<nl oC the WJge Boards' recommendenda· 
lions as accepted by Government. 

(b) Yes. 
Cc) Di,agreement on the purpose of the 

meeting and the subjects included in its 
agenda. 

(d) and (e). Exccpt on questions like 
strike ballot and giving 10 the Induslrial 
Relalion\ Commi·sions Ihe option to decide 
on the me' hod of delermining tbe 
repre,entatlve union, the representalives of 
the H. M. S. did Dot ex pres. any general 
d;s_greemcnt with tbe conclusions of the 
S. L. C. 

(n Government will take into account 
the ,·arious views exp'essed on the subjects 
discussed beCore coming to decisions. 

SHRI INDRAJIT GUPTA: Sir, I 
crave yeur indulgence to say lhat the Slate-
ment should have been laid on lbe Table of 
the House. 

MR. SPEAKER: J would advise 
Minislers Ih.t whel e the answer. arc lonl, 
it is toeller to lay tbo statements on lhe 
Table of the House. 

SHRI INORAJIT ·GUPTA: I could 
not fullow bis reply fully. 

MR. SrEAKER: You can base your 
quesliun on wbat you bave been able to 
rollow. 

SHRI INDIi.AJiT GUPTA: J would 
like 10 know "hether the StandiD. Labour 
COlT'mhtee has up till nOw liven its approval 
or nol ghen it. approval 10 tbe rccommen-
d.'ions of Ihe National Labour Cummission 
",·hh regard to the procedure for remlnl-
Dillon of trade uni:>ns the restriction 
on i~ t to st; iKe and the question oC the 
mini" um need·hased i~  wage. What is 
Ihe po,ilion of Ihe StandiDg Labour Com-
Dlit!ee in reprd 10 the6e thinas ? 



BH.t,DRA ~  1892 (SAKA) so. 
THE MINISTER OF STATE IN THE 

MINISTRY OF LAP-OUR, EMPLOYMENT 
AND REHABILI rATION ISERI BIlAG· 
WAT JHA AZAD): I "ould "ply in a 
posirive way <I t('O "ilat it t.es done. Tte 
Siand.ng Labour Commillee, in ils last 
meeting, ilad an agenda bdore it about .he 
Indumial Relations Commission and ill 
functioniDg. The S.anding Labrur Com. 
mtllee has agreed to certain chang" ;·.ccording 
to Ihe National Labour Commis'irn's .e<om-
mendations. The S'anding ~  Com-
mittee has decided about sta!lt 'ry ~ i
tion tl) repr "entative trade union and 
fUDotions. The: have al;o ,aid about Ihe 
rr Jeedure of ac:ording rtc"gnition to 
rcpres.nlative Irade unions and th'n Ihe 
Committee has di.cussed about Ihe defi.lilion 
of • .. ·0. kman' and 'industry" and has lefl it 
to the Government in Ihe absent e of 'tRy 
ag.eement be!ween Ih. Ihree pallies 10 
to decide; wage board system and olher 
rccomm=ndalions were also discu".d. 

Aboul Ihe need based mini:num wage and 
other hsues "e could nOI ~  to any 
tenlative cond<JSioll. 

SHRIINDRAJIT GUPTA: RCiUdiDI 
Ihe que"ion of Ihe represenlative n.lIu'e of 
the unioD which he meetioned. i:l view of 
the f"ct Ihal ~  two organizations h3ve 
boycott.d the meeling a,d in view of Ihe 
fact Ihat A1TUC and H\4S are bolh in 
favour of ballot for 111, worke's for det<rmin-
ioS their repres.:ntative character and in 
view of Ihe faci Ihal many of the important 
e.nploy:r. also are now aare.able thaI Ihe 
union should b. ~o i  on Ihe bash of 
baUot and nOlan the. basis of verifioalion 
only by a machinery sel up by the Govern-
ment. whal is the Governmenl's view ~  

regarding this v:ry fundamenlal Question? 

SHRI BHAGWAT JRA AZAD: It 
is true that Ihis ;. a very imporlanr question 
for Ihe trade unba, ia Ihe fi.ld of ,ndusl,;al 
relations. This "., d;scu"oJ in the Stand. 
ing Labour Commit!: and bef"r. that it 
was alll discussed in Ihe Indian Labour 
Conference last time. There. as the hoa. 
M.mber suggested the AlTUC wanled it by 
secrel ballot and among t"e State Govera-
meal., West ~  Bihar, I'ondicherry and 
Keral. were for the secret ballol but in the 
con'.rcaco the Olher trade unions like 
INTUC, the State Governments and 
e.mployen wero Cor voriliCjllioQ, o ~  

no t<mat;"e conclusions were reached io til. 
conference t i ~ \eIification and Go\Crn. 
menl are f1(!W con.id .. ing what to do in this 
matter in Ihe Joght of Ihese Ibing!. 

SHORT NOTICE QUESTION 

StatleDl's Aftrmpt to Rrlze SarDat. 
Radio SlatiOD 

S N.O. 8. SHRY YASHPAL SINGH: 
Wi'l 'he Mini.tor of INFOR\IATlON AND 
BROADCASTING AND COMMUNICA-
TIONS be plea .. d 10 state: 

(a) t ~  it i. a fact thai about 60 
Sludcnts of Ihe BanarlO Hindu Univcrsi.y 
attempred to seize the Sarnalh Radio 
Slation on the 8th AUlusl, ~  : 

Ibl ",helher it i. also a fact Ihat these 
sfudenl' forc:d their enlry inlo Ihe Radio 
Station whtle the morning news Bulletin "as 
being relayed from the All India Radio, 
Delhi and fOR::bly t00k possession of the 
mic'ophone and shouled sIolan. of Lale 
Dr. Lohia: and 

IC) if so, why the standiag inslru:lions 
were not issued by Ihe Government earlier 
t·) post o i~ guard ouiside the statioa 
premises to protect all vital iaslallations ? 

THE MTNI5TER OF STATE IN THE 
MINISTRY OF lNFORM>\TlON AND 
BRO .. DC .. STING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
I. K. GUJRAL): la) and (bl. ~ t 60 
10 7 I, persons. who a)Jpearrd '0 be studenls 
fore,d their enlry inlo lhe A I R. Transmitt-
ing Station al Sarnath al 06 38 hours on 81b 
Augusl, wh'en news in Hindi was relayed 
from All India Rad'o, Delhi, aDd Iried to 
broadc151 cerlain sI01.n5. Their attempt 
was, however, foiled by the I'aff oa duty. 

(c) It is Ihe rcspOtisibility of tbe Stale 
Gov:rn:neDI to prot.ct the Central Govern-
mont S i ~  installalloas by posting 
Police Guards, whenev:r n • .:clury. Tbe 
question t'f posling of Police Buards at 
A.l.R .• Varanasi, on a regular bash, bad 
already been taken up wilb the State 
Government before Ihe incident Dc:cured. 
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